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NOTIFICATION

IN compliance of the directions given in judgment and order dated April 12, 2018 passed by
Hon’ble Supreme Court in Civil Appeal No.14697 of 2015 State of Gujarat and Others Vs. Utility Users
Welfare Association and Others with eligibility conditions as follows, applications are invited for the
nomination of the Member of the Uttar Pradesh Electricity Regulatory Commission which will fall vacant
from June 24, 2024 due to the retirement of Sri Vinod Kumar Srivastava.

Any person who is, or has been holding a judicial office or is a person possessing professional
qualification with substantial experience in the practice of law, who has the requisite qualifications to have
been appointed as a judge of the High Court or a District Judge, may submit online application through
https://uperc-recruitment.uppcl.org. Only such online application- shall be taken into consideration which
are submitted within thirty days from the date of publication of this notification in the Gazerre.

By order,
MAHESH KUMAR GUPTA,
Apar Mukhya Sachiv. ~
Department of Energy,
Government of Uttar Pradesh.
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ENERGY DEPARTMENT

APPLICATION FOR APPOINTMENTOF MEMBER OFTHE UTTAR PRADESH
ELECTRICITY REGULATORY COMMISSION.

ADVERTISEMENT

Applications are invited for recruitment to the post of Member (Law) in
compliance with the judgment dated 12.04.2018 passed by Hon’ble Supreme
Court in Civil Appeal No. 14697 of 2015 State of Gujarat and Others Vs. Utility
Users Welfare Association and Others.

Qualifications:

1. Applicant is or has been a judicial officer, or

2. Applicant is a person possessing professional qualification with
substantial experience in the practice of law, who has the requisite
qualifications to have been appointed as a judge of the High Court or a
District Judge.

Conditions of Service:

1. The selected candidate shall hold office of Member (Law) for 05 yegm
or up to the age of 65 years, whichever is earlier.

2. Salary allowances, vehicle, accommodation and other facilities shall be
admissible as per UPERC (Appointment and Conditions of Service)
Rules, 2008 and its subsequent amendments.

Only online applications will be accepted. Serving judicial officers are
required to upload the No Objection cerfificate (NOC), regarding applying
for the post, issued by the office of the Registrar General of the concerned
High Court and the advocates are required to upload their Bar Council
Registration Certificate and valid Certificate of Practice on the portal.

Last date of filling of the application is\Ath.A Rxi{,2225The link to the
application portal is ht_tEs:I_(g_p_grft_:-rqgguj@_npﬁ.uppcl.'org o
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( Mahesh Kumar Gupta )
Additional Chief Secretary
Department of Energy,
Government of Uttar Pradesh



